
MINUTES OF MEETING No.13A/19 OF NORMS COMMITTEE -I (DESJ SECTION) HELD
oN 22.01.2019

Mceting No. l3l19 of thc Norms committec (NC-l) for thc licensing year 2018-2019 was held
on 22.01.2019 undcr thc chairmanship of Sh. R.P. Goyal, Additional Director Gcncral of Forcign
Trade to consider thc applications undcr Duty Excmption / Remission Schemcs (chapter4) of the
applicablc Forcign Trade Policy and thc Handbook of proccdures. Thc following Mcmbcrs of thc
Committcc werc prcscnt in thc mceting: -

SI No Namc of the reprcsentativcs & their Dcsignation Departmcnt

1 Shri AlokDwivedi, Deputy DGFT DGFT, Udyog Bhawan

2 Shri K S SOdhi,Asst Dircctor MSME,Ninllan Bha、van

3 Shri V.C. Agarwal, consultant (Tcch-III) DGFT, Udyog Bhawan

4 Shri Shaish Kumar, consultant ( TcchJ) DGFT, Udyog Bhawan

5 Sh. Moin Afaquc, Asst. DGFT DGFT, Udyog Bhawan

ⅣIEETING NUMBER  :13/80 Al(,2/2018 MEETING DATE:22012019

Note:

l   ln ccnain cascs thc dccisiOn Of thc Nou:Is COnllluttcc rcfcrs tO thc RccommcndatiOns /

Obscrvations/Dcflcicncics rcccivcd frOln thc cOnccrncd Tcchnical Authority Whcrcvcr applicablc,a

scanncd copy Of such dOcumcnt has bccn placcd at thc cnd Ofthc Minutcs,in running scrial ordcrs

Thc scanncd copics uploadcd arc tO bc acccptcd Thc U O NO/O M No ofthc scanncd copy is
rcflcctcd in thc minutcs

2 Whcrcvcr thc Contnllttcc has flxcd n。1‖ Is, thc RAs shOuld allow inputs as pcr wastagc nol‖ Is

approvcd Or as applicd、 vhichcvcr is lcss

3 All applicatiOns/rcprcscntations/rcply to thc Dcncicncy lCicrs ctc rnay bc scnt tO NC―
I at c― mail

addrcss― ncl dR■のnlc in An inns arc also rcqucstcd to malyscnd thclr prcscnt valid cmall
addrcsscs sO that cOrrcspondcnccs can bc madc through cmai1/by Post

Minutcs Ofrnccting No 12/19 dt 10 01 2019 wcrc circulatcd to an thc mcmbcrs Ofthc COmmittcc and

no cOnlnacnts thcrcOn wcrc rcccivcd  Hcncc, thc said minutcs arc considcrcd as unanimously

apprOvcd

Case No.:50/23/80‐    Party Namc:BHARAT
ALC2/2016         HEAVY EIン ECTRICAI´ S
l                  LIヽ 41TED
‐HQ Filc          RLA Filc
:01/80/050/00553/AM17/ :07/24/040/00084/AM13/

Mcct No/Datc:13/80-    Dcfcrrcd

ALC2/2018
22012019

Lic No/Datc:0710088538 Datc:22012019
30052012

酬



Decision: Thc Committcc considcr the case as per agenda and obscrvcd that as dccided in Mccting
No. I I/80-ALC2/2018 dated 06.12.2018 D.O, lcttcr has nol yet been scnt to Meity. Thc
Committce again desircd to scnd a D.O. lcttcr to MeitY to cxpeditc thc mattcr.

Thc casc stands dcfcrrcd.

Pany Namc:ALSTOM  Mcct No/Datc:13/80
1NDIA LIMITED,     ALC2/2018

22012019

HQ Filc          RLA Filc          Lic No/Datc:0310751868
:01/80/050/00111/AM18/:03/81/040/00208/ANI14/  01 10 2013            Datc:22012019

Decision: Thc Committec considcrcd thc casc as pcr agcnda and obscrvcd that thc wHttcn

conlmcnts wcre given by DHI vidc U O No:DES 1/ALST/TuS,12019-HEI datcd 21 01 2019
whcrcin DHI rcconlmcndcd thc llolllls bC a1lo、 vcd as Pcr C-1647  A■cr obscrvation, thc
Conlmittcc notcd that cnd products arc not covcrcd or cvcn scmi― flnishcd componcnts as inputs

‐arc also not covcrcd in SION C-1647 Thcrcforc,thc Committcc dccidcd to rcfcr back thc casc to

DHI for rc宙 cw

Thc casc stands dcfcrrcd

lCase No.:47/11/80-   Party Namc:Y‐ TEC
ALC2/2018        1NDIA PVT LTD,

Case No.:1/7/80-

ALC2/2017

Casc is dcfcrrcd

.Case No.:78/6/83-

ALC1/2015

Mcct No/Dttc:

13/80-ALC2/2018
22012019

Dcfcrrcd

1)ctrrcd

Dcfcrred

HQ Filc:         RI´ A Filc:          Lic No/Datc:0510387299 Datc:22012019
101/80/050/00238/AM19/ 05/28/040/00029/′ Mヽ15/   23052014

Decision:Thc Committcc considcrcd thc casc as pcr agcnda and notcd that thc application was

scntto MSME on ll 12 2018 Howcvcr,no commcnts havc bccn rcccivcd yct Thc Committcc

dccidcd to a、vaitthc corr mcnts from MSME

Party Namc:ECOCAT   Mcct No/Datc:
INDIA PVT LTD      13/80-ALC2/2018

22012019

HQ Filc          RLA Filc          Lic No/Datc:0510394421
:01/83/050/00408/AM 16/ :05/23/040/00078/AM16/  03 06 2015            Datc:22012019 1
4 ‐Detision:Thc Conllnittcc considcrcd thc casc as pcr agcnda and notcd that a dcflcicncy lcttcr
raiscd by MSME、 vas scnt to f1111l on 14 01 2019 Ho、 vcvcr,nO rcply has bccn rcccivcd yct Thc

Committcc dccidcd to await rcply ofthc flllll

Case is defcned.



Case No.:1/16/80‐

ALC2/2015

HQ Filc:

Casc No.:80/2/80‐

ALC2/2016

HQ Filc

Case No.:14/25/80-

ALC2/2016

HQ Filc

Case No.:81/2/80-
‐AI.C2/2016

HQ Filc:

RLA Filc:

Party Namc:

DYNAMATIC
TECHNOLOGIES
LIMITED,

RLA Filc

Party Namc:

DYNAMATIC
TECHNOLOGIES
LIMITED,

RLA Filc:

Mcct No/Datc:13/80-  ‐Dcfcrrcd
ALC2/2018
22012019

Lic No/Datc:0710108867

Party Namc:GARDNER  Mcct No/Datci13/80‐   Dcfcrrcd
AEROSPACE PRANITA ALC2/2018
PRIVATE LIMITED,    22012019

Lic No/Datc10710108718 Datc:22012019
0l/80/050/00286/AM16/ 07tz4t140t00176tAMl6t 11.09.2015

Decision: Thc Committcc considercd thc case as pcr agcnda and noted thal a deficicncy lcttcr
raised by MSME was sent to firm on 15.01.2019. However, no reply has bccn reccived yet. Thc
Committec dccidcd to await rcply of the firm.
Casc is dcfcrrcd.

´
０
:01/80/050/00083/Aヽ 417/  :07/24/040/00199/AM16/   12102015 Datc:22012019

Decision: Thc Committec considercd the casc as pcr agcnda and noted that an LD. notc was scnt to
MSME on 01.08.2018. Howcvcr, no commcnts have been reccivcd ycr. The committec decided to
'send a remindcr to MSME.
Casc is dcferrcd.

Decision: The committec considcrcd the case as per agcnda. The reprcsentativc of MSME
informcd in meeting that as per details givcn by the firm it has cxported only 9g5 numbcrs. Thc

7 committcc dccidcd to ratily thc nonns as per recommcndation of rcprescnlative of MSME as
undcr:

1

:01/80/050/00574/AM17/  :08/24/040/00229/AM16/  12102015

Quantity of Import Itcm
wastagc.

Quantity of Import Item
wastage.

Pany Namc:MATRIX   Mcct No/Datc:13/80‐    Approvcd
MEDITEC PVT LTD    ALC2/2018         1

22012019

RI´ A Filc Lic No/Datc:0810136256

Datc:22012019

at Sl. No. I is allowcd as 178.36 Kg after 5olo recovery

at Sl. No.2 is allowed as 119.64 Kg after SYo recovcry

3. Quantity ofexports to bc mcntioned as 985 numbers.

RA concemcd may take furthcr ncccssary action as per the dccision ofNC.

Mcct No/Datc:

13/80-ALC2/2018
22012019

Dcfc・ rrcd

Lic No/Datc:0710109012
01/80/050/00084/AM17/  07/24/040/00252/AM16/   05 112015 Datc:22012019

Decision: Thc committcc considercd the casc as pcr agcnda and notcd that an Lf). notc was sent to
MSME on 24.07.2018. Howcvcr, no comments have bccn rcccived yet. Thc commrttec decidcd to
scnd a reminder to MSME.
Casc is defcrrcd.



Casc No.:2/2/80-

ALC2/2016

:田蕊蕊iラ

Case No.:72/2/80-

ALC2/2016

Case No.:62/11/80-

ALC2/2018

Party Namc:OPTIMA    NIcct No/Datci1 3/80-
WIRES PVT LTD      ALC2/2018

22012019

RLA Filc:            Lic No/Datc:
34/2″040/00208/AM16/   3410041684

19112015

Party Namc:NIKHTISH Mcct No/Datc:13/80-
ENTERPRISES       ALC2/2018

22012019

Decision: Thc Committee considered the casc as per agenda and noted that
raised by Consultant (Tech-3) was scnt to firm on 15.01.2019. However,
receivcd yet. Thc Committce dccided to await rcply of the firm.

Case is deferrcd.

Deferred

Date:Z2 .Ol .2019

a deficicncy lctter
no reply has bcen

De lerrcd

Dcfcrrcd

HQ Filc RLA Filc Lic.No/Date:3 I 10065873
,^ :01/80/050/0007 5lAM|T l :31/83l04OlOOl44lAM l61 15.01.2016 Date:22.01.2019
IU

Decision: Thc Committcc considered the casc as pcr agenda and noted that an I.D. notc was senl
to MSME on 3 1 .07.2018. Howcver, no commcnts have bccn rcccived yct. The Committec decidcd
to send a remindcr to MSME.

'Case is deferred.

Party Namc:ENERTECH Mcct No/Datc:
ENGInlEERING PVT   13/80-ALC2/2018
1LTD              22 01 2019

HQ Filc RLA File Lic.No/Date:09100631ul4
:01/80/050/00253lAMl9l :0912410401005221AM161 18.01.2016 Date:22.01.2019

Decision: The Committce considered thc casc as per agcnda and decidcd to ask thc firm to
furnish the information as per Consultant ( Tcch-3) on following points-

1 . Asscmbly drawings/diagrams of thc rcsultant product showing placemcnt and cxact usc of
I I componcnts in thc expon product (s).

2. Bifurcated quantities of components to be accounted for in thc resultant product and the
rcquircment ofcomponcnts as spares. Raw Matcrial i Consumables.

3. Only for import item no. 7: Starting from thc specification of the export product, basic
calculation as to how of raw material proposcd for import has bccn arrivcd at, including
thc net weight of componcnts to bc manufactured out of thcse imported materials,
wastagcs claimcd at cach stage of manufacturing with complctc justification and
supportcd by documentary evidcnce/drawings ctc.

Casc is deferrcd.



Party Nalnc:MINDA   Mcct No/Datc:13/80-   Dcfcrrcd
SILCA ENGINEERING  ALC2/2018
PRIVATE LIMITED   22 01 2019

HQ Filc RI´A Filc Lic No/Datc:0510397530

l2 :01/80/050/00071lAMl7l :05l24lM0l00s4llAMl6l 08.02.2016

Decision: The Committee considered thc case as pcr agcnda and noted that a deficicncy lettcr
raiscd by MSME was scnt to firm on 12.10.2018 and final reminder on 28.12.2018. Howevcr, no
reply has bccn rcccivcd against the issucd DiL. Thc Committce decidcd to await reply ofthe firm.

.Casc is defcrrcd.

Case No.:68/2/80-

ALC2/2016

(:asc No:67/2/80-

AI.(〕 2/2016

HQ Filc

Casc No.:5/7/80‐

AlッC2/2017

HQ Filc

Datc:22012019

Dcfcrrcd

Withdrawn

Party Namc:ECOCAT  Mcct No/Datci13/80-
INDIA PVT LTD     ALC22018

22012019

RLA Filc Lic No/Datci05 10397548

,, :01i80i050/00070lAMl7l :05l73lMOlOO472/AMl6l 09.02.2016 Datc:22.01.20t9

Decision: The Committec considered thc case as per agcnda and noted that a deficicncy lctter
raiscd by MSME was scnt to firm on I1.10.2018 and final rcmindcr on 28.12.2018. Howcvcr, no.
rcply has bccn receivcd ofissucd D/L. Thc Committce dccided to await reply ofthe firm.

Casc is dcfcrrcd.

Casc No.:31/6/80-

Al.C2/2016
Party Namc: GOLD Mcct No′Эatc:13/80-   Dcfcrrcd

LTD 22012019

HQ File RI-A File Lic.No/Datc:05 10397636

,O 
:01/80/050/00l90lAMl7l :O5l23l040l00480lAMt61 18.02.20t6 Datc:22.0t.2019

Decision: Thc Committcc considcrcd thc casc as per agcnda and noted that a dcficicncy lclter
raiscd by MSME (Chcmical) was sent to firm on 29.1 1.2018. Howcvcr, no rcply has been receivcd
yet. The Committee dccidcd to scnd final remindcr to thc firm.

Case is deferrcd.

MOHUR PROFILES   AIン C2/2018        1

Parly Namc:BIRLA    Mcct No/Datc:
FURUKAWA FIBRE   13/80-ALC2/2018
0PTICS PRIVATE     22 01 2019
LIMITED,

RLA「 ilc Lic No/Datc:1710006313
15 :01/80/050/00115/AM18/  :17/24/040/00010/AM17/ 25042016 Datc:22012019

Decision: The Committee considcrcd thc case as pcr agcnda and notcd that the firm has informed
vidc cmail dated 15.01.2019 that the authorization was obtained on rcpeat basis. Hencc, the
Committee dccided to withdrawn the casc from agenda undcr intimation to RA.

Casc is withdrawn.



16 :01/80/050/00414/AM17/ :03/95/040/00292/AM17/ 31082016 Datc:22012019

Decision: Thc Committee considcrcd the case as pcr agcnda and noted that firm's reply was scnt
to DHI on 12.10.2018. Howevcr, no comments have bccn rcceived yet. The Committec decidcd to
,send a reminder to DHI.

Case is defcrred.

Case No.:19/19/80-

ALC2/2016

1HQ Filc

Case No.:52/11/80‐

ALC2/2018

HQ Filc

Case No.:21/19/80-

ALC2/2017

Case No.:71/19/80-

ALC2/2017

.HQ Filc

LIMITED

RLA Filc

POWER
TRANSMISSION
LIMITED

Party Name: JBM
KANEMITSU PULLEYS ALC2/2018
PRⅣATE LIMITED    22 01 2019

Party Namc:L&T―    Mcct No/Datc:13/80   Dcfcrrcd
MHPS TURBNE     AI´ C2/2018
GENERATORS       22 01 2019
PRⅣATE LIMITED

RLA Filc Lic No/Datc103 10807493

Party NamciPAHARPUR Mcct No/Datcl13/80-   Dcfcrrcd
C00LING TOWERS   ALC2/2018

17 :01/80/050/00243/AM19/  :02/24/040/00095/AM17/ 02092016 Datc:22012019

Decision: The Committcc considcrcd thc casc as pcr thc agcnda and noted that complcle set of
application was forwarded to DIPP on 12.12.2018 for thc cxaminations/commcnts. Thc casc is

defcrred for wants of commcnts.

22012019

Lic No/Datc:0210206953

ALC2/2018
22012019

McetNo/Date:13i80- Rcjcctcd

Party Name: STERLITE Mcct No/Date: l3180- Dcfcrrcd

HQ Filc          RLA Flc         Lic No7Datα 0310807952

181:01/80/050/00302/AM18/ :03/95/040/00477/AM17/ 121 09 2016            Datc:22012019‐

Decision: Thc Committcc considcrcd thc casc as pcr agcnda and nOtcd that a dcflcicncy lcttcr

raiscd by MEITY、vas scntto flnll on 02 01 2019 Ho、 vcvcr,nO rcply has bccn rcccivcd yct Thc

Committcc dccidcd to await rcply ofthc fll111

1Casc is dcfcrrcd

RLA Filc Lic No/Datc:0510400867

:01/80/050/00352/AM18/ :05/23/040/00442/AM17/ 20122016 Datc122 01 2019

l9 Decision: Thc Committec considcrcd thc casc as per agcnda and notcd that a dcficicncy lcttcr
raiscd by DIPP was sent to firm on 13.09.2018 and final rcmindcr on 07.12.2018. Howevcr, no

rcply has bccn rcccived against thc issucd D/L. Thereforc, the Committee dccided to rcject thc
casc undcr intimation to RA.

RA concemcd may take further neccssary action as pcr thc dccision ofNC.



Ｆ
Ｉ
Ｉ
Ｉ
Ｉ

Case No.:7/3/80-

ALC2/2018
Party Namc:MVS
ENGINEERNG LTD

Mcct No/Datc:13/80-   Dcfcrrcd

ALC2/2018
22012019

HQ Filc           RLA Filc          Lic No/Datc:0510400930

20 :01/80/050/00007/AM19/  :05/24/040/00469/AM17/ 26 12 2016            Datc:22012019
Decision: Thc Committcc considcrcd thc casc as Pcr agcnda and nOtcd that f11111's rcply、vas scnt

to MSME on 27 08 2018 Howcvcr,no commcnts havc bccn rcccivcd yct Thc Committcc dccidcd

to scnd a remindcr to MSME.

Case is defencd.

つ
４

RLA Filc

:01/80/050/00529/AM17/ 105/24/040/00489/AM17/ 06012017 Datc:22012019

Decision: Thc Committee considcrcd the casc as pcr agcnda and noted that an I.D. note was scnt
to MSME on 08.02.2017 and rcmindcr on 05.12.2018. Howcvcr, no commcnts have been rcccivcd
yct. Thc Commitlcc dccided to scnd a rcmindcr to MSME.

Casc is dcfcrrcd

Casc No.:19/3/80-    Party Namc:MVM    Mcct No/Datcl1 3/80-  Dcfcrrcd
ALC2/2018         SOLAR PVT LTD,    ALC2/2018

22012019

HQ Filc           RLA Filc          Lic No/Datc:0710H1072 Datc:22012019

'2‐

91/80/9,999019/AMI?` :07/24/040/09,49/AM17/113022017
1)ecision:Thc Committcc considcrcd thc casc as pcr agcnda and notcd that a dcflcicncy lcttcr

raiscd by MSME、vas scntto f1111l on 01501 2019 Ho、 vcvcr,nO rcply has bccn rcccivcd yct Thc
Committcc dccidcd to await rcply ofthc flHll

Casc No.:26/23/80-

ALC2/2016

HQ Filc

Casc is dcfcrrcd

Case No.:22/3/80‐

ALC2/2017

Party Namc:MITA
INDIA PRIVATE
LIMITED

Party Namc:PLANSEE
INDIA HIGH
PERFORMANCE
MATERIALS PVT LTD

RLA Filc

Mcct No/Datc:13/80-

ALC2/2018
‐22012019

Lic No/Datc:0510401181

Mcct No/Datc:13/80-   Withdrawn
ALC2/2018
22012019

Lic No/Datci071 011 1085HQ Filc

23 :01/80/050/00022/AM18/  :07/24/040/00285/AM17/ 07022017 Datc:22012019

Decision: The Committcc considcrcd the casc as pcr agcnda and notcd that the firm has informcd
vidc thcir lcttcr dated 24.10.2018 that thcy have surrendcrcd the licencc to RA Bcngaluru.
Thcrcfore, the Committec dccidcd to withdraw thc casc from agcnda undcr intimation to RA.

Casc is withdrawn.

―

・



Casc No.:23/3/80-

ALC2/2017

Case No.:24/3/80‐

ALC2ノ2017

INDIA HIGH
PERFORMANCE

IllDIA HIGH
PERFORヽ4ANCE

ALC2/2018
22012019

ALC2/2018
22012019

Withdrawn

Party Namc: PLANSEE Mcct No/Datc: I 3/80- Withdrawn

MATERIALS PVT LTD

I  IHQ Filc            RLA Filc           Lic No/Datc10710H 10971
24 :01/80/050/00023/AM18/ :07/24/040/00297/AM17/ 07 02 2017            Datc:22012019

Decision:Thc Committcc considcrcd thc casc as pcr agcnda and notcd that thc fl.1..has inf0111lCd
lvidc thcir lcttcr datcd 24 10 2018 that thcy havc surrcndcrcd thc liccncc to RA Bcngaluru

.  Thcrcforc,thc COrn面
icc dccidcd tO withdraw thc casc from agcnda undcr intimation to RA

Casc is withdrawn

Party Name: PLANSEE Mcct No/Darc: l3180-

MATERIALS PVT LTD

IHQ Fnc           RLA Filc          Lic No7Datci0710H 1094
25101/80/050/00024/AM18/ :07/24/040/00296/AM17/ 07 02 2017            Datc:22012019

Decision:Thc Con mittcc considcrcd thc casc as pcr agcnda and notcd thatthc fl..1l has infollllCd

vidc thci lcttcr datcd 24 10 2018 that thcy havc surrcndcred thc licencc to RA Bcngaluru
lThcrcforc,thc Con mttcc dccided to withdraw thc casc from agcnda undcrintimation to RA

Casc is withdrawn

AI′C2/2017
Casc No.:25/3/80- Party Namc:PLANSEE

INDIA HIGH
PERFORMANCE
.MATERIALS PVT LTD

Mcct No/Datc:13/80-    Vヽithdrawn

ALC2/2018
22012019

HQ「 ilC RLA Filc Lic No/Datc:0710111092

26 :01/80/050/00025/AM18/  :07/24/040/00295/AM17/ 07022017 Datc:22012019

Decision: Thc Committcc considercd the casc as per agcnda and notcd that the firm has informcd
vide their lettcr dated 24.102018 that thcy have surrcndered thc licencc to RA Bcngaluru.
Thercforc, the Committec dccided to withdraw lhc case lrom agenda undcr intimation to RA.

Casc is withdrawn.

Casc No.:26/3/80-

ALC2/2017
Party Namc:PLANSEE
INDIA IIGH
PERFORMANCE
MATERIALS PVT LTD

Mcct No/Datc:13/80-    Withdrawn

ALC2/2018
22012019

.HQ File RLA Filc Lic.No/Date:0710111091
27 :01/801050/000261 AMlSl :07 /24/0401002941 AM|T l 07 .02.2017 Datc:22.01.2019

Decision: Thc Committcc considercd thc case as per agenda and notcd that thc firm has informed
vidc their lettcr dated 24.10.2018 that thcy have surrcndercd thc liccncc to RA Bengaluru.
Thercfore, the Committcc decidcd to withdraw thc case from agcnda undcr intimation to RA.

Casc is withdrawn.



Case No.:27/3/80-      Party Nalnc:PLANSEE  Mcct No/Datc:13/80-   Withdrawn
ALC2/2017        1NDIA HIGH       ALC2/2018

PERFORMANCE     22 01 2019        1
MATERIALS PVT LTD

HQ Filc            RLA Filc           Lic No/Datc:07101H086
128 :01/80/050/00027/AM18/  :07/24/040/00286/AM17/ 07 02 2017            Datc:22012019

Decision:Thc Committcc considcrcd thc casc as pcr agcnda and notcd that thc f1111l has infollllCd

vidc thcir lcttcr datcd 24 10 2018 that thcy havc surrcndcrcd thc liccncc to RA Bcngaluru

Thcrcforc,thc COmmittcc dccidcd to、 vithdraw thc casc from agcnda undcr intimation to RA

Casc is withdrawn

ICase No.:28/3/80‐      Party Namc:PLANSEE  Mcct No/Datci1 3/80-   Withdrawn
ALC2/2017         1NDIA HIGH        ALC2/2018        1

PERFORMANCE     22 01 2019
MATERIALS PVT LTD

HQ Filc           RLA Filc          Lic No/Datc:0710111087
29 :01/80/050/00028/AM18/ :07/24/040/00287/AM17/ 07 02 2017            Datc:22012019

Decision:Thc Committcc considcrcd thc casc as pcr agcnda and notcd that thc f1111l has infollllCd

vide thcir lcttcr datcd 24 10 2018 that thcy havc surrcndcrcd thc liccncc tO RA Bcngalum

Thcrcforc,thc COmmittcc dccidcd lo withdraw thc casc frOm agcnda undcr intirnation to RA

Casc is withdrawn

Case No.:29/3/80-     Party Namc:PLANSEE  Meet No/Datc:13/80-   Withdrawn
ALC2/2017         1NDIA HlGH        ALC2/2018

PERFORMANCE     22 01 2019
MATERIALS PVT LTD                 ‐

HQ Filc           RLA Filc          Lic No/Datc:0710111088
30 :01/80/050/00029/AM18/ :07/24/040/00288/AM17/ 07 02 2017            Datc:22012019

1)ecision:Thc Committcc considcrcd thc casc as pcr agcnda and notcd that thc fll11l has infollllcd

lVidC thCir lcttcr datcd 24 10 2018 that thcy havc surrcndcrcd thc liccncc tO RA Bcngaluru
Thcrcforc,thc COmmittcc dccidcd to、 vithdraw thc casc from agcnda undcrintimation to RA

Casc is withdrawn

Case No.:30/3/80-     Parly Namc:PLANSEE  Mcct No/Datc:13/80-   Withdrawη
ALC2/2017

HQ Filc

INDIA HlGH       ALC2/2018
PERFORMANCE     22 01 2019
MATERIALS PVT LTD

RLA Filc Lic No/Datc:0710111090
31 :01/80/050/00030/AM18/  :07/24/040/00289/AM17/ 07022017 Datc:22012019

Decision: The Commiltee considcred thc case as pcr agcnda and notcd that the firm has informed
vide thcir lcficr dated 24.10.2018 that thcy have surrcndcrcd the licencc to RA Bcngaluru.
Thereforc, thc Committee decidcd to withdraw the casc from agcnda undcr intimation to RA.

Case is withdrawn.



.HQ File RLA File Lic.No/Date:3310030369
, :01/80/050i005601AM171 :33l24l040l0o009lAMl1l 09.02.2017 .Date:22.01.2019
32' Decision: The Committec considcred the case as per agcnda and noted that dcficiency lettcr raised

by Consultant (Tcch-l ) was scnt to thc firm on l5.l .2019. Thc Committee dccidcd to await rcply
of the firm.

Case is deferred.

Case No.:1/24/80-

ALC2/2016

Casc No.:43/5/80‐

ALC2/2017

HQ Filc

,   Case No.:35/11/80‐

| IALC2/2018

HQ Filc

Parly Namc:

SHAKTIMAN RUB
ROLLS P LTD

ILTD

RLA Fnc

Mcct No/Datc:13/80-  Dcfcrrcd
ALC2/2018
22012019

Dcfcrrcd

22012019

Lic No/Datc:3410042944

Party Namc: SAIRA Mcct No/Datc:
ASIA INTERIORS PVT  13/80-ALC2/2018

33 :01/80/050/00104/AM18/ :34/24/040/00335/AM17/  16022017 Datc:22012019

Decision: The Committee considcrcd the case as per agenda and notcd that deficicncy letter raised
, by MSME was scnt to the firm on 14.1.2019. The Committcc dccided to await rcply of the firm.

Case is deferred.

Party Namc:          Mcct No/Datc:13/80-   Approvcd
BENGALURU       IALC2/2018        1
BIOTECH LABS PVT  22 01 2019
LTD,

RLA Filc Lic No/Datc:0710H l152

:01/80/050/00226/AM19/ 107/24/040/00372/AM17/ 120022017 Datc:2201 2019

,Decision: The Committee considcred the casc as per agenda. Based on the writtcn comments of
34 Consultant ( Tech-3), (encloscd in the anncxurc attached) thc norms may bc allowcd as under -

[. Import itcm at Sl. No. 103 to 116, 145,148 and 152 to 155 are tubes and may be allowed

Net + I 
o/o wastage.

2. Other items are componcnts and may bc allowed as pcr GN4 with accountability clausc.

3. Spares, ifany, may be deletcd.

RA conccmed may takc further ncccssary action as per the decision ofNC.

Case No.:45/3/80‐

ALC2/2017

HQ Filc

22012019

Lic No/Datc:0310811747

Party Namc:AUTOFITS Mcct No/Datc:
PACKAGING PVT LTD 13/80-ALC2/2018

Dcfcrrcd

RLA Filc

:01/80/050/00045/AM18/ 103/94/040/01095/Aヽ417/ 09032017 Datc:22012019

Decision: The Committce considcrcd the case as per agenda and noted that deficiency letter raiscd

by Consultant (Tech-l) was sent to the firm on 4.12.2018 and final rcmindcr was sent to the firm
on 2.1.2019. The Committee decided to await rcply of the firm.

Case is deferrcd.―

一



Case No.:

47/5/80‐ALC2/2017

HQ F■ c

Casc No.:11/3/80-

ALC2/2017

Case No.:20/3/80-

ALC2/2017

HQ Filc

‐Casc No.:53/3/80-

ALC2/2017

HQ File

LIMITED

RLA Filc

CTC PRECISIoN
T00LS PRIVATE
LIMITED

RLA Filc

Party Namc:GL&V
INDIA PRIVATE
I´IMITED

RLA Filc

22012019

Lic No/Datc:3410043015

Approved

Date:2z.01.2019

Party Namc:BANCO   Mcct No/Datc:
PRODUCTS(INDIA)  13/80-ALC2/2018

Decision: The Committee considercd thc case as per agenda and notcd lhat casc was refcrred to

," DHI on 20.06.2017, 29.12.2017 and I5.10.2018. Howcvcr, no comments have bccn received yctro from DHI. Howevcr, as per rccomrncndalion of represcntative of MSME & taking cue from norms
at SN. C-1891, thc Commiltee dccided to ratify the norms as follows-

L Aluminium foils to allow as l.02kglkg ofcontcnt in thc cxport itcm.
2. Aluminium shccts/strips to allow as 1.03kg,&g of content in the expo( item.
3. Remaining items to be allowcd on net-to-nct basis with accountability clause.

RA conccmed may takc further necessary action as per the dccision ofNC.

:01/80/050/00108/AM18/ :34/24/040/00312/AM17/ 09032017

Party Namc:MNDA   Mcct No/Datc:13/80-   Dcfcrrcd
SILCA ENGINEERING  ALC2/2018
PRIVATE LIMITED    22 01 2019

HQ Filc            RLA Filc           Lic No/Datc:0510402001
37 :01/80/050/00011/AM18/ 105/24/040/00634/AM17/ 20 03 2017            Datc122 01 2019

Decision:Thc COmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that thc flHII's rCply scnt to

MSME On 15 01 2019 Thc Committcc dccidcd to wait fOrcOnlmcnts from MsME

Casc is dcfcrrcd

Party Namc:KYOCERA Mcct No/Datci1 3/80-   Dcfcrrcd

101/80/050/00020/AM18/ :02/24/040/00267/AM17/ 24032017

ALC22018
22012019

Lic No/Datc:0210207496

Datc:22012019

Mcct No/Datci 13/80-  Dcfcrrcd

ALC2/2018
22012019

Lic No/Datc:3110066640

29 03 2017            Datc:22012019

Decision: Thc committce considc-rcd the case as per agcnda and nolcd that thc firm,s rcply sent to
MSME on 21.0L2019. MSME informed in mccting thit the rcply is not complctc. The c#mittcc
dccidcd to wait for commenls from MSMII.
Case is dcfcrrcd.

:01/80/050/00053/AM18/ :31/83/040/00185/AM17/

39 Decision: The committcc considcred the casc as per agcnda. The consultant (Tech-3) decidcd to
ask thc firm to fumish thc information on following points_

I . Thcre are 35 import items but information is only for 24 itcms,
2. Wcight ofcxport product is not givcn.
3. Stagc wise wastage and raw material calculation not givcn.



Case is dcferrcd.

Case No.:24/7/80‐

ALC2/2017

HQ Filc

Party Namc: FRIENDS Mcct No/Datc: l3180- Rcjectcd

RLA Filc

OO 
:01/80/050/00134/AM I 8/ :0319410401000401AM I 8/ I 3.04.20 I 7

Decision: The Committce considcrcd thc casc as pcr the agenda. The firm vide thcir lcttcr datcd
29.12.2018 has informcd that they havc not made the import under this liccnse which has already
explained. Thc Committec decided to reject thc casc under intimation to RA.

RA conccmed may takc furthcr ncccssary action as pcr thc decision ofNC.

ENGINEERING ALC2/2018
INDUSTRIES PVT LTD 22 012019

Party Namc: KYOCERA Mect No/Date:13/80- Dcfcned

Lic No/Datc:0310812494

ALC2/2018
22012019

I)atci22 01 2019

LIMITED

, , HQ File RLA Filc Lic.No/Datc:0210207535+r 
:01/80/050/00078/AM l8/ :OZl24lO4\lOO\O3lAM I8/ 18.04.2017 Date:22.01.2019

Decision: Thc Committec considcrcd thc casc as pcr agcnda and notcd that the firm's rcply scnt to

MSME on 21.01.2019, the rcply is not complete. The Committee decidcd to wait for comments

from MSME.
Casc is deferred.

Casc No.:           Party Namc:          Mcct No/Datc:13/80-   Approvcd
39/11/80-ALC2/2018   BENGALURU       ALC2/2018

BIOTECH LABS PVT  22 01 2019

Case No.:17/5/80-
| 'ALC2/2017

HQ Filc :

43 HQ Filc

CTC PRECIS10N
IT00LS PRⅣATE

LTD,

RLA Filc i

RLA Filc

Lic No/Datc:0710111425‐

01/80/050/00230/AM19/  07/24/040/00003/Aヽ 418/  20042017 Datc:22012019

12住烹冊護鷺:Ψ鵠∬甘盤黒轟嶋轟濡常I漁鵠雷認‖::::躙埋
JI

1       l  lmportitcnl at Sl No 47 to 61 is tubcs and may bc allo、
vcd Nct+10/O wastagc           l

2  0thcritcms arc compolllcnts and may bc allowcd as Pcr GN4 with accoulltability clausc

3  Sparcs,if any,may bc dclctcd

,   RA conccmcd may takc hrthcr ncccssary action as pcrthc dccision of NC

Case No.:2/9/80‐      Party Namc:PLANSEE  Mcct No/Datc:13/80-   Withdrawn
ALC2/2017         1NIDIA HlGH        ALC2/2018

PERFORMANCE     22 01 2019
MATERIALS PVT LTD

Lic No/Datc:0710111488

:01/80/050/00180/Aヽ 418/  :07/24/040/00299/AM17/ 26042017 Datc:22012019

Decision: The Committce considcred thc casc as per agcnda and notcd that thc firm has informed

vide thcir lctter datcd 24.10.2018 that they have surrcndered the liccnce to RA Bengaluru.

Thcreforc, the Committec dccidcd to withdraw thc casc from agenda undcr intimation to RA.



Casc is withdrawn.

Case No.:3/9/80-      Pa● y Namc:PLANSEE  Mcct No/Datc:13/80-   Vヽithdrawn
ALC2/2017         1NDIA HIGH        ALC2/2018        1

PERFORMANCE     22 01 2019
MATERIALS PVT LTD

HQ Filc           RLA Filc          Lic No/Datc:0710111486
.441:01/80/050/00181/AM18/ :07/24/040/00300/AM17/ 26 04 2017            Datc:220120191

Decision:Thc Conlnlittcc considcrcd thc casc as pcr agcnda and notcd that thc f1111l has inf0111lcd

‐vidc thcir lcttcr datcd 24 10 2018 that thcy havc surrcndcrcd thc licencc to RA Bcngaluru

Thcrcforc,the Committcc dccidcd to、 vithdra、 v thc casc from agcnda undcr intirnation tO RA

ICasc is withdrawn

Case No.:5/9/80‐       Party Namc:PLANSEE  Mcct No/Datc:13/80‐    Withdrauln
ALC2/2017         1NDIA HIGH        ALC2/2018
‐                PERFORMANCE     22 01 2019        1

MATERIALS PVT LTD                 I

HQ Filc            ‐RLA Filc           Lic No/Datc107101 11487.
45 101/80/050/00183/AM18/ :07/24/040/00298/AM17/ 26 04 2017            Datc:22012019

1)ecision:Thc COmmittcc considcrcd thc casc as pcr agcnda and notcd that thc flull has infoll.lcd

vidc thcir lcttcr datcd 24 10 2018 that thcy havc surrcndcrcd thc liccncc tO RA Bcngaluru

Thcrcforc,thc COmmittcc dccidcd to withdrawlll thc casc from agcnda underintimation to RA

Casc is withdrawn

lCase No.:4/9/80-      Party Namc:PLANSEE  Mcct No/Datci1 3/80-   WithdrawnlALC2/2017         1NDIA HIGH        ALC2/2018

PERFORMANCE     22 01 2019
MATERIALS PVT LTD

HQ Filc           RLA Filc          Lic No/Datc:0710H1499‐
46 :01/80/050/00182/AM18/ 107/24/040/00305/AM17/ 28 04 2017            1Datc:22012019

Decision:The Conlmittcc considcrcd thc casc as pcr agcnda and notcd that thc fll.l has infol11lCd

‐vidc thcir icttcr datcd 24 10 2018 that thcy havc surrcndcrcd thc licencc to RA Bcngaluru

ThcrcfOrc,thc COmmittcc dccidcd to withdraw thc casc from agcnda undcrintimation to RA

Casc is withdrawn

Case No.:6/9/80‐      Parly Namc:PLANSEE  Mcct No/Datc:      Withdrawn
Al′〔〕2/2017 NDIA HIGH       13/80-ALC2/2018    1

PERFORMANCE     22 01 2019
MATERIALS PVT LTD

HQ Filc RLA Filc Lic No/Datc:0710111497
47 :01/80/050/00184/AM18/  :07/24/040/00301/AM17/ 28042017 Datc:22012019

Decision: Thc Commitlcc considered thc casc as per agcnda and notcd that thc firm has informcd
vidc their letter dated 24.10.2018 that thcy havc surrcndcrcd the liccncc to RA Bengaluru.
Thcrefore, the Committcc decidcd to withdraw the case from agenda under intimation to RA.

Casc is withdrawn.



Case No.:39/5/80‐

ALC2/2017
Party Namc:L&T―
MHPS TURBINE
GENERATORS
PRIVATE LIMITED

RLA Filc

Party Namc:VEM
TECHNOLOGIES PVT
LTD

RLA Filc

Mcct No/Datc:13/80-   Dcfcrrcd    l

‐ALC2/2018        ‐         |
22012019

Lic No/Datc:0310813078 Datc:22012019‐

Mcct No/Datc:13/80-   Dcfcrrcd

ALC2/2018
22012019

Lic No/Datc:0910065039

HQ Filc

48 :01/80/050/00100/AM18/  :03/95/040/01041/AM17/ 05052017

Decision:Thc COmmittcc cOnsidcrcd thc casc as pcr agcnda and nOtcd that f1111lrcply scntto DHI

.  ‐on 18 10 2018 and rcmindcr I D notc、 vas scntto DH1 15 01 2019 Thc Committcc dccidcd to

wait for commcnts from DHI

Party Namc: VEM Mcct No/Datc:13/80‐    Dcft‐ rrcd

TECHNOLOGIES PVT  ALC2/2018
LTD              22 01 2019

RLA Filc Lic No/Date:0910065045              1

49 :01/80/050/00281/AM18/  :09/24/040/00055/AM18/  15052017 Datc:22012019

Decision: Thc Committcc considered thc casc as per agcnda and notcd that dcficiency lctter was

scnt to the firm on 14.1..2019. Thc Committcc decidcd to wait lor reply from thc firm.

Casc is dcfcrrcd

Case No.:11/19/80-

ALC2/2017

HQ「 ilC
:01l80t05ol00292l AMl8l :091241040/00054/AM l8/ 15.05.2017 Date:22.01.2019

Decision: Thc committcc considercd the casc as per agenda and nolcd that firm reply dated

22.11.2018 was sent to MSME on 2.1.2019 for their examinations/commcnts. The Committee

decided to wait for coflrments from thc MSME.

Case is defcrred.

50

(〕 asc is dctrrcd

Case No.:2/17/80-

AIッC2/2017

HQ Filc

Case No.:4/8/80-

ALC2/2017

HQ Filc RLA Filc

０́

Party Namc:THE     Mcct No/Datc:13/80-   Dcfcrrcd
INDURE PVT LTD    ALC2/2018
‐                     22012019           1

Lic No/Date:0510402573

:01/80/050/00148/AM18/ :05/24/040/00005/AM18/  16052017 Datc:22012019

Decision: The committec considered thc case as pcr agcnda and notcd that the case was alrcady

deferred in Meeting No. l2t8o-ALczl20l8 dated 10.1.2019 and has wrongly been included in this

agenda. The Committec dccided to take up this casc in Meeting No. 14.

Case is defened.



Case No.:3/10/80-

ALC2/2017

Case No.:1/11/80-

ALC2/2018

HQ Filc

:01/80/050/00192/Aヽ 419/

Party Namc:DIAMOND Mcct No/Datc:13/80-

―
|

|―
|

METAL SCREENS(P)
LTD

RLA Filc

:65/24/040/00003/AM18/

ALC2/2018
22012019

Lic No/Datc:6510000003

17052017

Party Namc: Mcct No/Datc:13/80-

HINDUSTAN RUBBER ALC2/2018
INDUSTRIES       22 01 2019

HQ Filc          RLA Filc         Lic No/Datct0510402563

52.01/80/050/00213/AM18/ :05?3/040/00043/AM18/ 16 05 2017       Datc:22012019
1)ecision:The Committcc considcrcd thc casc as pcr agcnda and notcd that dcflcicncy lcttcr、 vas

scnt to thc flHll on 8 10 2018 and flnal rcmindcr on 28 12 2018 Thc Committcc dccidcd to wait

l  for rcply from thc fli111

Casc is dcFcrrcd

DcFcrrcd

Datc122 01 2019

53 Dccision: Thc Committcc considered the casc as per agenda and decidcd to ask the firm to
fumish the information as pcr representative of MSME on following point-

l. The wcight of import as given in the calculation sheet is mentioned as 95760 kg while in
application is 67 47 5kg.

Casc is dcfcrrcd.

Withdrawn

HQ File ,RLA File Lic.No/Datc:3410043207
:011801050100272/AMl9l :341241040/00037/AMl8l 22.05.2017 Datc:22.01.2019

54 Decision: The Committce considercd thc casc as pcr lhc agenda and noted that RA, Vadodara
vidc their c-mail datcd 18.1.2019 havc informed that thc advancc authorization was issued on thc
basis of Gcneral Notc No. 4 i.e. nct to net basis. Thc Committcc decidcd to withdraw thc case
from the agenda undcr intimation to RA.

Case is withdrawn

Casc No:81/11/80-

ALC2/2018

Casc No:30/8/80-

AI´C2/2017

HQ Filc

Party Namc:SHttNO  Mcct No/Datc:13/80-
LIMITED           ALC2/2018

22012019

Parly Namc:OM OP「 EL McctNo/Datc:13/80-  Dcfcrrcd
INDUSTR‖ ,S PRIVATE ALC2/2018
LIMITED,

RLA Filc

22012019

Lic No/Datc:1110028281

55P1/80/050/00174/AM18/ :H/24/040/00002/AM18/ 23 05 2017       Datc22 01 2019
Dccision:Thc Committcc considcrcd thc casc as pcr thc agcnda and notcd that f11.1l rcply、 vas scnt

lo  MEITヽ r  on  31 102018  and  rcmindcr  I D  Notc  scnt  on  14 01 2019  for  thcir

cxaminations/commcnts. Thc Committec decidcd to wait for comments from MEITY.

Case is deferred.



TECHNOLOGIESINDIA
PVT LTD

IHQ Filc           RLA Filc          Lic No/Datc:3H0066759
56 :01/80/050/00216/AM18/ :31/83/040/00158/AM17/ 25 05 2017            Datc:22012019

Decision:Thc Conlmittcc cOnsidcrcd thc casc as pcr agcnda D「 II vidc its rcply dt 21 01 2019 has
statcd that thc casc may bc rcfcrrcd to DIPP fOr furthcr cxamination Thc COmmittcc on

consultation notcd th7at thc casc may also bc cxanllncd by Consultant(TCCh-3)Thc COnlmittcc

dccidcd to fOp″ard to application tO COnsultant(Tcch-3)

Case No.:2/12/80-

ALC2/2017

Case stands dcfcrrcd

Case No.:3/5/80-

IALC2/2017

Party Namc

FREUDENBERG
FILTRATION

Mcct No/Datc:13/80-   Dcfcrrcd

ALC2/2018
22012019

|

157

Parly Namc:BIO― TECH McctNo/Datc:13/80-   Dcfcrrcd
VIS10N CARE PVT LTD ALC2/2018

22012019

HQ Filc          ‐RLA Filc          Lic No/Datc:0810140386
:01/80/050/00064/AM18/ :08/2″ 040/00056/AM18/ 30 05 2017            Datc:22012019

Decision: The Committec considered thc casc as per agenda and notcd that hard copy was not
received from RA and firm. An email sccking application details was scnt to thc concemed RA on
04.01.2019. Thc Committee dccidcd to issue a reminder to the firm and RA-

Casc is dcfcrrcd

Casc No.:10/9/80-

ALC2/2017

Case No.:40/11/80-

ALC2/2018

――」

22012019

HQ Filc            RLA Filc           Lic No/Datc:0410163247
:01/80/050/00188/AM18/ :04/24/040/00058/AM18/ 20 06 2017            Datc:22012019

1)●cision:Thc Conlmittcc considcrcd thc casc as pcr agcnda and dccidcd to scck clariflcation on‐

thc folowing pointsi

l. Weight of export product.

2. Stage wise wastage.

Case is defened.

MeetNo/Datc:13/80- Approvcd

Party Namc:SANDP   Mcct No/Datc:13/80-   Dcfcrrcd
ENTERPRISES      ALC2/2018

Party Namc:
BENGALURU       ALC2/2018
B10TECH LABS PVT  22 01 2019
LTD.,

.,., HQ Filc RLA File Lic.No/Date:07101 I 1804
" :01/80/050/0023I/AMl9/ :0712410401000931 AMlSl 22.06.2011 Date.22.01.2019

Decision: Thc Committcc considered thc casc as per agcnda. Based on thc rccommcndation of
Consultant ( Tcch-3), (cnclosed in the annexurc attached) the norms may bc allowcd as undcr

1. Impo( itcm no I , Z7 to 43 arc SS sheets and may bc allowed on net +5olo wastagc.



(Thickncss and grade to match in thc import and cxport itcms.)
2. ltcms from 130 to lzl4 arc tubes and may be allowcd on nct *10lo wastagc.

3. Other items are componcnts and may be allowcd as per GN4 with accountability clause

4. Spares, ifany, may be dcleted.

RA concemed may take further nccessary action as per thc dccision ofNC.

‐  Case No.:3/8/80-

ALC2/2017

HQ Filc

Party Nalnc:CHEMICO Mcct No/Datc:13/80-
SYNTHETICS LTD,   ALC2/2018

22012019

Withdra、vn

60

:0 l/80/050/001471 AMtSl :051231040/00 I 08/AM I 8 I 28.06.2017

Decision: Thc Committcc considcred thc case as pcr agcnda and notcd that the firm has informed
vidc thcir cmail datcd 21.01.2019 that the liccnce has been obtained on repcat of AA No.
0510393725 datcd 25.3.2015. Thercforc, thc Committcc decidcd to withdraw the case from
agcnda undcr intimation to RA.

Casc is withdrawn.

Party Namc:UNI VTL  Mcct No/Datc:13/80-   Deferrcd
PRECISION PVT LTD  ALC2/2018

22012019

RLA Filc Lic No/Datc:6510000005
:01/80/050/00253/AM18/  :65/24/040/00004/AM18/  17072017 Datc:22012019

6l Decision: The Committec considcred thc case as per agcnda. Committec notcd that the firm had
appcarcd for a pcrsonal hcaring in Mccting no. l2lAMlg on 10.01.2019 wherein it was askcd to
clarify on specific details rcgarding thcir application. Firm is rcquircd to providc similar
clarifications against this application as wcll.

Case is withdrawn.

Case No.:17/13/80-

ALC2/2017

HQ Filc

Case No.:14/12/80-

ALC2/2017

HQ Filc

Case No.:12/16/80-

ALC2/2017

HQ Filc

RLA Filc

LIMITED

RLA Filc

Lic No/Datc:0510403251 Datc:22012019

Party Name: GOLD Mcct No/Datc:13/80-   Dcfcrrcd
MOHUR PROFILES   ALC2/2018

22012019

Lic No/Datc10510403501

需齊頸Ⅶ  胃

162 :01/80/050/00228/AM18/  :05/23/040/00156/AM18/ 25072017 Datc:22012019

Decision: Thc Committcc considcrcd thc casc as pcr agcnda and notcd that a deficicncy lcttcr was
scnt to firm on 12.10.2018 and final rcminder on 28.12.2018. Howcver, no rcply receivcd against
the issued D/L. Therefore, thc Committcc dccided to dcfcr the casc.

RLA Filc I´ic No/Datc:0310815008
:01/80/050/00275/AM18/  :03/95/040/00235/AM18/ 03082017 Datc:22012019

Decision: The Committcc considcred thc casc as per agcnda and noted that a dcficiency letter as
raised by DHI was scnt to firm on 06.12.2018. I{owevcr, no rcply has becn rcceived yct. Thc
Committcc dccidcd to scnd final rcmindcr to the firm.

´
０



ICasc is dcfcrrcd

Case No.:14/16/811‐     Party Namc:LARSEN& Mcct No/Datc:13/80-   Dcferrcd
lALC2/2017         TOUBRO LIMITED    ALC2/2018        ‐

|                      1                      22012019            ‐

IHQ Filc          lRLA Filc          Lic No/Datc:03108150101

64191419/0594"277/AYll` Ю,/95/?,0/00706/今 M18/ 03 08 2017       Datc22 01 2019
1Decision:Thc Conlmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that thc f11111'S rCply、vas
scnt to DHI on 29 11 2018 Howcvcr, no commcnts havc bccn reccivcd yct Thc Conlmittcc

l   ‐
dccidcd to scnd rcmindcrto DHI

l iCaSe is dcfcrrcd

l iCaseNo.:9/13/811‐     Party Namc:TECnヾ IP  Mcct No/Datc:13/80-  Dcfcrrcd
l  :ALC2/2017         1NDIA LIMITED      ALC2/2018        ‐
|        ‐       '2012019    1     1
1HQ Filc            RLA Filc           Lic No/Datc:0510403659

15灘1聰驚患c‐戦翼蝋fty∬ (壁L611mltc鳳∬]後l』ど
has bccn raised by Consultant(Tcch-3)on 14 01 2019 as pcr anncxure Thc Conlmttcc dccidcd tO ‐

ask thc fl.11l fOr clariflcations

t lcasc is dcfcrrcd

lCase No.:4/13/80‐      Pa■y Namc:PAHARPUR McctNo/Datc:13/80-  Dcfcrrcd
l :ALC2/2017        1C00LNG TOWERS   ALC2/2018        ‐         '
|  I                   LIMITED            22 01 2019          1

1  HQ Filc            RLA Filc           Lic No/Datc:0210207794

`691419/950`"?40/AM18/ 12夕
1/940/00070/今

M18/ 14 08 2017      Datc122 01 2019

1  1Decision:Thc Corr nuttcc considcrcd thc casc as Pcr agCnda Consultallt(Tcch-3)notcd that thcl

itcms of import and cxPort appcar tO havc bccn changcd Thc COmmittcc dccidcd to scck

clanflcation iOm thc cOnccmcd RA

I ICasc is dcfcrrcd

lCase No.:         Party Namc:COTSWOLD McctNo/Datc:       Approvcd    i
1  8/15/80‐ ALC2/2017   ARCHITECTURAL     13/80-ALC2/2018    ‐
1 1               PRODUCTS(INDIA)   22012019
1               PVT LTD

HQ Filcl         RLA Filc           Lic No/Datc:0310815207
‐  .01/80/050/00262/AM18/ :03/94/040/01143/AM17/   17 08 2017            Datc:22012019
67 5tcisioi:Thι

 ёommilcc considcrcd thc casc as pcr agcnda and dcciさ ιd tO raj″ t:tiふ111lζ i
l  pCrthC Wn“ cn cOrrlmcnts ofCOnsultant(TCCh-3)as fo110WS―

1  l lmpo■ ■cm may bc allowcd fOr1 05 kg/kg OfcOntcntin thc cxport icm(Gradc and
thickness in cxport and importitcms should match)

2  1mpo■ itcm no 2 to bc a1lowcd On nctto nct basis with accOuntability clausc



RA conccrncd may takc fu“ hcr ncccssav action as pcr thc dccision ofNC

Case No.:2/15/80-     Party Namci S AND P  Mcct No77Datci13/80-   Dcfcrrcd
lALC2ノ2017         ENTERPRISES       ALC2/2018

1                      22012019
‐HQ Filc           RLA Filc          Lic No/Datc:0410163451

68Ю
1/80/059/99256/AM18`■ 04/24/040/99995/AM18/22 08 2017      Datc22 01 2019

Decislon:Thc Committcc considcrcd thc casc as pcr agcnda and nOtcd that a dcflcicncy lctcr as

l iaiSCd by MSME was scntto■ 1.110n05 12 2018 Howcvcr,no rcply has bccn rccc市 ed yct Thc l

Committcc dccidcd to scnd flnal rcmindcr to thc flHll

Casc is dcfcrrcd

l  iCascNo.:55/11/80‐     Party Namc:THE TATA Mcct No/Datc:13/80-   Dcfcrrcd
ALC2/2018         POWER COMPANY   ALC2/2018

LTD              22 01 2019

‐  HQ Filc            RLA Filc           Lic No/Datc:0710112062

69101/80/050/00246/AM19/ P7/24/040/00130/AM18/24 08 2017      Datc22 01 2019
Decision:Thc Committcc considcrcd thc casc as pcr agcnda and notcd thatthc ID notc along、 vith

a complctc application sct was scntto MEITY on 14 12 2018 Howcvcr,no commcnts havc bccn

rcccivcd yct Thc Corrlmitcc dccidcd to scnd a rcmindcrto thc MEITY

I  Casc is dcfcrrcd

Case No.:80/11/80‐     Party Namc:        Mcct No/Datcl13/80-   Dcfcrrcd
ALC2/2018         MACAWBER BEEKAY ALC2/2018

PVT LTD          22 01 2019

HQ Filc           RLA Filc          Lic No/Datc:0510403845 Datc:220120191

70:01/80/050/00271/AM19/ :0524/940/00?30/AM18/29082017
Decision:Thc Committcc considcrcd thc casc as Pcr agcnda and nOtcd thatthc ID notc along with

a complctc application sct、 vas scntto MSME on ll 12 2018 11owcvcr,no commcnts havc bccn

‐   rcccivcd yct Thc Committcc dccidcd to scnd a rcmindcrto thc MSME

Casc is dcfcrrcd

Case No.:31/11/80‐     Party Namc:NETAFIM  Mcct No/Datc:13/80-   Dcfcrrcd
ALC2/2018         1RRIGATION INDIA   ALC2/2018

PVT L 「́ D          22012019

HQ Filc           RLA「 ilc          Lic No/Datc:3410043419

71101/80/050/00222/AM19/ :3424/040/00375/AM17/ 30 08 2017        Datc:22012019
Decision:Thc Committcc considcrcd thc casc as pcr agcnda and notcd thatthc ID notc along with

a complctc application sct、 vas scntto MSME on ll 12 2018 Ho、 vcvcr,no commcnts havc bccn
‐   rcccivcd yct Thc Committec dccidcd to scnd a rcmindcrto thc MSME

Casc is dcfcrrcd



Case No.:2/11/80-

ALC2/2018

HQ Filc

:01/80/050/00193/AM19/

踏餅路』熙T造8州rdンЮ A"Ю℃d
LTD              22 01 2019

RLA Filc               Lic No/Datc:6510000008

:65/24/040/00005/AM18/ 31 08 2017            Datc:22012019

Party Namci FINOLEX  Mcct No/Datc:13/80-
‐CABLES LIMITED    ALC2/2018

22012019

Rc.jcctcd

RLA Filc           Lic No/Datc:3110066866 Datc122 01 2019
:31/83/040/00039/AM18/  11092017

Decision: Thc committec considcrcd thc case as per agenda. Thc rcprescntativc of MSME has
provided written comments. Bascd on thc writteniommcnts, thc committcc decidcd to ratiry the
norms as follows :

l. Export product consists of SS pcrforated shccts with thc following bifurcation:

V
72 vi

Vn

i

ll

"l
!V

V

VI

V‖

4300 kg having: 4.76 mm dia, hole stagger 6.35 mm, open area 5loZ.
2950 kg having: 4.76 mm dia, hole stagger 7.94 mm, opcn area 33o%.
3700 kg having: 6.35 mm dia, holc stagger 7.94 mm, opcn arca 6gV:o.
2540 kg having: 6.35 mm dia, hole staggcr 9.53 mm, open area 40%.
3960 kg having: 9.53 mm dia, holc stagger 14.29 mm, open area 4}o/o.
2290 kg having: 12.70 mm dia, hole stagger 17.46 mm, opcn area 4g%.
2640 kghaving: 3. l7 mm dia, hole stagger 4.76 mm, open area 40o2.

2. Details of inputs allowed for each lype of export:

f!01 Stg, 69.5% wastage for S. No. 1 given above.
3917 kg, 32.70 wastage for S. No. 2 gven above.
7101.5k9, 91.9% wastage for S. No. 3 given above.
3814 kg, 44.46% wastage for S. No. 4 given above.
5721 kg,44.46yo wastage for S. No. 5 given above.
3697k9, 61 .45% wastage for S. No, 6 given above.
3814k9,44.46% wastage for S. No. 7 given above.

3. Import may be allowcd for 35366 kg with 57.3% wastage aftcr l/3.d recovery.

RA concemed may take further nccessary action as per the dccision ofNC.

73 Decision: Thc Committec considcrcd thc 
-case 

as pcr agenda and noted that a dcficicncy left;r
raised by DIPP was scnt to thc firm on 13.09.201g and finar rcminder was scnt on 0l.t2.2ols.
Howcver, no rcply was rcceived of against thc issued D/1,. Thcrcfore, the Committcc dccided to
reject lhc casc undcr intimation to RA,

RA may bc informcd to takc appropriatc action in this rcgard.

Case No.:1/15/80-

ALC2/2017

HQ Filc

:01/80/050/00255/AM18/

Case No.:10/16/80‐

ALC2/2017

.HQ Filc
:01/80/050/00273/AM18/

Party Namc:HONDA
TRADING
CORPORATION INDIA
PVT LTD

RLA Fnc
:05/23/040/00216/AM18/

Mcct No/Datci13/80-

ALC2/2018
22012019

Lic No/Datc:0510404000

13092017

Dcfcrred

Datc:22012019

74

Ｉ

¨
ｎ

　

ｖ



'Decision: The Committcc considered thc casc as per thc agcnda. DHI vidc thcir U.O. No. DES-
VHTCVAUP-I -2019-HEI dated 21.1.2019 has stated that DIPP(Chemical)/MSME may bc

consultcd. However, thc Committee decided to rcfer the casc to Consultant (Tcch-l).

Case No.:18/19/80-    Parly Namc:KINECO   Mcct No/Datc:13/80-   Dcfcrrcd
lALC2/2017         KAMAN COMPOSITES ALC2/2018
‐                ―INDIA PVT LTD     22 01 2019

HQ Filc            RLA Filc           Lic No/Datc:1710006668
:01/80/050/00299/AM18/ :17/24/040/00050/AM18/  10 10 2017            Datc:22012019
75
Decision: The Conlmittcc considcrcd thc casc as pcr agcnda and nOtcd that a dcflcicncy lcttcr

raiscd by MEITY was scntto f111110n 21 01 2019 Howcvcr,no rcply has bccn rcccivcd yct Thc

Colllmittcc dccidcd to await rcply ofthc flrm

Casc is dcfcrrcd

ICasc No.:30/11/80‐     Party Namc:AKSHAR  Mcct No/Datc:13/80-   Dcfcrrcd
:ALC2/2018         PRECISION TUBES    ALC2/2018

PVT LTD,          22012019

HQ Filc            RLA Filc           Lic No/Datc:3410043530
:01/80/050/00221/AM19/ :34/24/040/00179/AM18/  10 10 2017            Datc:22012019
761
1)ecision:Thc Conlmittcc considcrcd thc casc as pcr agcnda and notcd that an I D notc、 vas scnt

lo DIPP 17 12 2018 Howcvcr,no commcnts havc bccn rcccivcd yct Thc Committcc dccidcd to

scnd a rcmindcrI D notclo DIPP

Casc is dcfcrrcd

Case No.:45/19/80-    Party Namc:LARSEN& Mcct No/Datc:13/80-   Dcfcrrc
ALC2/2017         TOUBRO LIMITED   IALC2/2018

22012019

HQ「 ilC RLA Filc Lic No/Datc:0310816384

:01/80/050/00326/AM18/  :03/95/040/00476/AM18/  17102017 Datc:22012019

77 Decision: The Committcc considered thc casc as pcr the agcnda. DHI vidc thcir U.O. No. DES-

VL&T/OTrIR-l -2019-HHI datcd 21.1.2019 has stated that thc Committee may consult to DIPP in
this mattcr. The Committcc decided that completc sct of application bc forwarded to DIPP for
their cxaminations/commcnts.

Case is dcferred

Case No.:38/11/80-    Party Namc:        Mcct No/Datc:13/80-   Approvcd
ALC2/2018         BENGALURU       ALC2/2018

BIOTECH LABS PVT  22 01 2019

ｄ
百たＣ
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HQ Filc

LTD,

RLA Filc Lic No/Datc:0710112293



Decision:Thc COmnllttcc conSidcrcd thc casc as pcr agenda Bascd On the rccOnlmcndation of

Consultant(Tcch-3),(cnCloscd in thc anncxurc attachcd)thC nO‖ 1ls rnay bc a1lowcd as undcr―

1    l  lmpOrlitcm at SI No 130 to 133 arctubcs On which nO wastagc is claimcd and may bc

a1lowcd On ncttO nct basis

2  1tcms at 148 to 161 arc tubcs and may bc a110wcd Nct+10/。
wastagc Or as applicd,

whichcvcr is IOwer

3  0thcritcms arc cOmponcnts and may bc al10wcd as pcr GN4 with accOuntability clausc

4  Sparcs,if any,rnay bc dclctcd

RA cOnccmcd maytakc n■ ■hcr ncccssary actiOn as pcrthc dccision OfNC

:01/80/050/00229/AM19/ :o7/24/040/00198/AM18/ 24102017 Datc:22012019

Dc■ ln cd

22012019

Lic No/Datc:0210207941

Datc:22012019

‐Mcct No/Datc:13/80-  Rc」 cctCd
ALC2/2018

HQ Filc           RLA Filc Lic No/Datc:0310816625

79Ю 1/899,0/00327/AYl14 
Ю3/95/Y0400236/AM18/30 10 2017      Datc22 01 20191

Decision:Thc COnlnlittcc cOnsidcrcd thc casc as pcr agcnda and notcd that dcicicncy lcttcr、
vas

issucd tO thc■ _110n412 2018 raiscd by MEITY HOwcvcr,no rcply rcccivcd against thc issucd

D/L Thc COmmittcc dccidcd tO scnd inal rcmindcr tO hmish thc rcquisitc inf0111lation within 15

days failing which casc wi‖ bc rc」 cctcd

Case No.:46/19/80-

ALC2/2017

Casc is dcfcrrcd

Case No.:36/19/80-

ALC2/2017

HQ Filc

Casc is dcfcrrcd

‐  Case No.:12/19/80‐
I  ALC2/2017

Party Namc:

POヽVER
TRANSMIss10N
LIMITED

LTD,

RI´ A Filc

Party Namc:HTL
LIMITED

STERLITE  Mcct No/Datc:13/80-

ALC2/2018
22012019

Party Namc:ASHOKA  Mcct No7Datc:13/80-   Dcfcrrcd
MANUFACTURING   ALC2/2018        1

80 :01/80/050/00317/AM18/  :02/24/040/00120/AM18/ 03 112017

Decision: Thc committcc considered thc casc as per agcnda and notcd that firm,s repry was scnt
to DIPP on 4. I .201 9. The Committee decided to wait for the comments from DIpp.

22012019
HQ Filc           RLA Filc          Lic No′ Datcib41b163668
81:01/80/0,0/00293/AM18/ :04/24/040/00151/AM18/ 06H2017       Datc22 01 2019

1淋鐵 lttt鴬縫欄網也L燃膵
RA inay bc infolll:cd tO takc apprOp● atc action in this rcgard

82 Case No.:9/20l80- party Name: S AND p lヽcct No/Datc:13/80-   Dcfcncd



ALC2/2017         ENTERPRISES ALC2/2018
22012019

IHQ Filc           ‐RLA Filc          ‐Lic No/Datc:0410163667
:01/80/050/00373/AM18/ :0424/040/00148/AM18/ 106 11 2017            Datc:22012019

Decision: Thc Committcc considcrcd thc casc as per agenda and noted that dcficiency letter was

issucd to thc frrm on 29.1 1.2018 raised by MSME. However, no reply received against thc issued

D/L. The Committee decided to send final remindcr to furnish the requisite information within l5
days failing which casc will bc rcjccted.

Casc is dcfcrrcd

|

Casc No.:78/19/80‐     Pally Namci SMS INDIA‐ Mcct No/Datci13/80‐
‐  ALC2/2017         PVT LTD,         ALC2/2018

Dcferred

| |        1        22012019
,HQ File RLA File ii".No/Dut":05 104045 54

83 :01/80/050i0035g/AM l8/ :051241040100341/AM l8/ 09.11.2017 Datc:22.01.2019

Decision: The Committec considcrcd the case as per agcnda and noted thar a rcply has becn

. rcceived from the firm. Thc Committee decided to forward the same to DIPP for their commcnts.

Case is deferrcd.

Case No.:48/8/80-

ALC2/2018
Party Namc:UNI VTL
PRECISION PVT LTD

Mcct No7Datc 13/80  Dcfcrcd
ALC2/2018        ‐

122012019

Lic No/Datc:6510000010IHO FilIHQ File RLA Filc

:01/80/050/00171/AM19/ :65/24/040/00006/Aヽ 118/  15112017 Datc122 01 2019

84‐ Decision:Thc Committcc considcrcd thc casc as pcr agcnda Thc Committcc notcd thatthc f11..1

had appcared for a personal hcaring in Mceting No. lzlAMlg on 10.01.2019 wherein it was asked

to clarify on specific details rcgarding their application. Firm is rcquired to provide similar
clarifications against this application as well.

Casc is withdrawn.

Case No.:
39/8/80-ALC2/2018

Party Namc:ALSTOM
TRANSPORT INDIA
LIMITED

Mcct No/Datc:13/80-

ALC2/2018
22012019

Dcfcrrcd

HQ Filc            RLA Filc           Lic No/Datc:0710112422
:01/80/050/00162/AM19/ :07/24/040/00227/AM18/  16112017            .

85 Decision: Thc Committcc considered thc case and notcd that in vicw ofthe dccision taken in
Mccting No l1/80-ALC2/2018 datcd 06 12 2018 casc no 39/8/80-ALC2/2018,a lctcr datcd

22012019、vas scntto RA Bcngaluru sccking infomation on thc liccnccs issucd Rcply to thc
letter is awaited.

Case is dcferred
|

Case No.:55/19/80- Party Name: VEELINE
86

IMcct No/Datc:13/80-

ALC2/2018
Deferrcd

22012019
ALC2/2017 MEDIA LTD

_|__J



HQ Filc           RLA Filc          Lic No/Datc:0210207985
:01/80/050/00336/AM18/ 102/24/040/00130/AM18/ 20 11 2017            Datc122 01 2019

Decision: Thc Conlmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that dcrlcicncy lcttcr was

issucd to thc f11l1l on 29 11 2018 raiscd by MSME Howcvcr,no rcply rcccivcd against thc issucd

D/L Thc Conlmttcc dccidcd tO scnd flnal rclnindcr to fumish thc rcquisitc info..1latiOn within 15

days failing which casc will bc rcJcCtCd

Casc is dcfcrrcd

87 :01/80/050/00390/AM18/ :03/94/040/00742/Aヽ 418/

孵
赫
匹
~

|

拮洲 m310817剛面 高 :
Decision: The committee considercd the casc as per thc agenda. The case was earlicr refencd to
MSME on 24.18.2018. Thc represcntativc of MSME has statcd that subject matter does not fall
undcr the purview MSME. The committcc dccidcd to refcr thc matter to consultant (Tcch-3).

Casc is deferred.

Casc No.:26/20/80‐

ALC2/2017

HQ Filc

Casc No.:20/20/80-

ALC2/2017

Case No.:23/20/80-

ALC2ノ 2017

‐Party NamcIICEM
ENGINEERING
COMPANY PRIVATE
LIMITED,

RLA Filc

Party Namc:BIRLA
PRECISION
TECHNOLOGIES LTD,

RLA Filc

Mcct No7Datci13/80-    Dcfcrrcd
ALC2/2018
22012019

Lic No/Datc:0310818219

Case No.:3/20/80-     Party Namc:STERLITE  Mcct No/Datc:13/80-   RcJcctCd
ALC2/2017         PowER           ALC2/2018

1TRANSMISSION     22 01 2019
1                 1LIMITED
IHQ Fllc           RLA Filc          Lic No/Datc:0310818033‐

188:OV80Ю,"03,7/AMI「

`Ю

3/9,040/0064り AMlン 27 12 2017    Dttα 22 01 2019

Decision: Thc COmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that a dcflcicncy lcttcr

raiscd by MEITY、 vasscnttOtheflll1lon472018andflnalrcmindcrOn05 122018 Howcvcr,no
rcply has bccn rcccivcd against thc issucd D/L Thcrcforc,thc cOmmittcc dccidcd tO rc」

cct thc
casc undcr intimatlon to RA

RA may be informed to takc appropriatc action in this regard.

Party Namc:BIRIン A    Mcct No/Datcl1 3/80-   Dcfcrrcd
PRECISION        ALC2/2018
TECHNOLOGIES LTD, 22012019

IHQ Fnc          RLA Filc         Lic NoЛ )atc:0」 lo81恵

'18891:01/80/050/0038477AY184 1P3/γ

`Y04007827AM18/04 01 2018      Datα

22 01 2019
1   1)ecision: Thc cOnlmttcc cOnsidcrcd thc casc as pcrthc agcnda Thc cOnllnittcc notcd thatthc

'  lf111=l's rCply was scnttO MSME on 2 1 2019 fOrthcir cxaminatiOns/colllmcnts Commcnts arc

lawaitcd

Casc is dcfcrrcd

90

HQ Filc



:01/80/050/00387/AM18/ 103/94/040/00784/AM18/ 04012018 Datc:22012019

■010H thЯ l tho    
‐

Decision: Thc Committee considered thc case as pcr thc agcnda. The Committcc notcd that thc
firm's reply was scnt to MSME on 2.1 .201 9 for their cxaminations /commcnts. Comments arc
awaitcd.

Case is dcfcrred.

Case No.:21/20/80‐

ALC2/2017
Party Namc:BIRLA    Mcct No/Datc:13/80-   Dcfcrrcd
PRECISION         ‐ALC2/2018
TECHNOLOGIES LTD, 22012019

HQ Fnc          RLA Filc         Lic No77Datc:0310818275 Datc:22012019
‐
91:01/80/050/09385/AMl]/ :03/94/040/0071,/今

M18/ 05012018       ‐

Decision:Thc Committcc considcrcd thc casc as pcrthc agcnda Thc Committcc notcd thatthc

fl...1's rcply was scntto MSME on 2 1 2019 forthcir cxaminations/commcnts Commcnts arc

awaitcd

Case is dcfcrrcd

Casc No.:22l20/80- Party Namc: BIRLA Mcct No/Datc: l3l80- Dcferred
ALC2/2017 PRECIS10N ALC2/2018

TECHNOLOGIES LTD, 22012019

HQ Filc           RLA Filc          Lic No/Datc:0310818273

92:01/80/050/00386/AM18/ 103/94/040/00783`AM18/ 05 01 2018       Datc:22012019
Decision:Thc Committcc considcrcd thc casc as pcr thc agcnda Thc Colllmttcc notcd thatthc

.f11111's rcply、vas scntto MSME on 2 1 2019 forthcir cxaminations/commcnts Commcnts arc

awaitcd

Casc is dcfcrrcd

Case No.:25/20/80‐     Party Namc:BGR     Mcct No/Datc■ 3/80-   Dcfcrrcd    l
ALC2/2017         ENERGY SYSTEMS   ALC2/2018

LIMITED           22 01 2019

HQ Filc           RLA Filc          Lic No/Datc:0410163861

93Ю
1/80/050/00389/AM18/ 104'4/040/00187/AM18/05 01 2018      Datc22 01 2019‐

Decision:Thc Conllnittcc considcrcd thc casc as pcr thc agcnda Thc Committcc notcd that thc

f11111's rcply was scntto DIPP on 8 1 2019 forthcir cxaminations/commcnts Commcnts arc

awaitcd

Casc is dcfcrrcd

Case No.:32/11/80‐     Party Namc:AQUASUB McctNo/Datc:13/80-   Dcfcrrcd
ALC2/2018         ENGNEERING      ALC2/2018

2201201994

1HQ Fllc           RLA Filc          Lic No/Dttci3210078358
:01/80/050/00223/AM19/  :32/24/040/00040/AM18/ 05 01 2018            Datc122 01 20191



lDecision: The Committee considered the casc as per agenda and noted the samc information in
another advance authorization for thc samc firm. The Committcc dccidcd to ask the firm to fumish
thc information as per DIPP vide their lctler No. P-4701112212019 - TSW datcd 17.1.2019 on
following points-

l. Wcight ofcach Export Product.
' 2. Wcight ofcach ofthc imported and indigenous input, scparatcly for each product, for the
I purpose ofmatcrial balancing. Nel weight (Gross wcight minus wastage) for cach

imported and indigcnous input in the cxport product may bc indicated. Net weight along
with details ofother imported input to bc used in the resultant product and sought to bc
imported./procured from sources other than thc liccnsc, if any, may also be indicated.

3. Size and specification including gradc, composition, rangc, thickncss etc. ofthc items
' proposed for import
'. 4. Starting fiom thc spccification of thc cxport product, basic calculation as to how of raw
' material proposed for import has bcen arrivcd at, including thc net weight ofcomponents

to bc manufacturcd out ofthesc importcd materials, wastagcs claimed at each stagc of
manufacturing with complete justification and supported by documentary
evidcncc/drawings ctc.

Case is dcfened.

Case No.:29120/80- Parly Namc: AQUASUB Mcer NoiDatc: l3/80- Dcfcrrcd
ALCZI?OI7 ENGINEERING ALCZIZOI8

22.01.20t9

HQ Filc RLA File Lic.No/Datc:32100783 59
:01/80/050/003931AMl81 :321241040/00042/AMl8/ 08.01.2018 Datc:zL.Ot.ZOtg

Decision: Thc Committcc considered lhc casc as pcr agcnda and dccidcd lo ask thc firm to furnish
the information as per DIPP vide their lcttcr No. P-470lll22l2ol9 TSW datcd 17.1.2019 on
following points-

l. Weight ofeach Export Product.
2. Weight ofeach ofthe importcd and indigcnous input, separately for each product, for

o< the purpose of material balancing. Net wcight (Gross wcight minus wastagc) for each
imported and indigcnous input in thc cxport product may be indicated. Nct weight
along with details ofother importcd input to be used in the resultant product and
sought to bc importcd,/procurcd from sources other than thc license, if any, may also
be indicated.

3. Size and spccification including grade, composition, rangc, thickness etc. ofthe items
proposed for import

4. Starting from thc specification of thc cxport product, basic calculation as to how of
raw matcrial proposed for import has bccn arrived at, including the net wcight of
components to be manufactured out ofthese importcd matcrials, wastages claimed at
each stagc of manufacturing with complctc justification and supported by
documentary cvidcnce/drawings ctc.

Casc is dcferred.

| ICase No● 37/20/80‐     Party Narnc:RAYCHEM McctNo/Datc:13/80-   Dcfcrrcd
l  ‐ALC2/2017         RPG PVT LTD       ALC2/2018
'96                                              22012019

1  HQ Fnc          RLA File         Lic No/Datα 0310818302
1   :01/80/050/00401/AM18/ :03/95/040/00728/AM18/ 08 01 2018            Datc:22012019



,Decision: The committcc considcred thc case as pcr the agenda. Dcficicncy lctter as raised by
DIPP was issucd to rhe firm on 2. I .201 9. Thc committee decidcd ro wait for the rcply of thc hrm.

Casc is dcferred.

Case No.:27/20/80‐  Party Namc:PRECISION   Mcct No/Datc:
ALC2/2017     EQUIPMENTS(CHENNAI) 13/80-ALC2/2018

22012019

Lic No/Datc:041016388

Dcfcrrcd

Datc:22012019

PVT LTD

RttA Filc

Decidon:Thc COmlluticc cOnddcrcd thc casc as pcrthc agcnda Dcndcncyた
10ras raisさdb, ‐

Consultant(Tcch‐ 3)was sCnt tO thc f11111 0n 15 1 2019 The COIIlmlttcc dccidcd tO wait fbrthc

rcply Ofthc■ 1111

Casc is dcfcrrcd

Case No.:1/3ノ 80-     Parサ NamciS AND P   Mcct No/Datc:13/80-   Dcfcrrcd
.ALC2/2018         ENTERPRISES      ALC2/2018

22012019
HQ Filc           RLA Filc          tlc No/Ditc04101`388ζ           

‐

:01/80/050/00001/AM19/ 104/24/040/00202/AM18/ 09 01 2018            Datc:220120191

98 Dedjo_Thc cOmmicc conJdcrcd ttc casc as pcr agcnda and nOtcdぬ
江 dcndcncyに■cr was 

‐

issucd tO thc n1111。n712 2018 raiscd by MSME Howcvcr,no rcply rcccivcd againstthc issucd

I)/L Thc COlllnlittcc dccidcd 10 scnd inal rcnllndcr 10 fumish thc rcquisitc infollllation within 15

days failng which casc win bc racctcd

Casc is dcfcrrcd

97 M18/

Case No.:35/20/80-

ALC2/2017

HQ Filc

Casc is dcfcrrcd

Case NO.:54ノ20/80‐

ALC2/2017

100

HQ Filc
l    :01/80/050/00418/AM18/

ENGNEERING
PVT LTD

RLA Filc

Party Namc:sWASTIK
TUNGSTEN PVT LTD

RLA Filc

:03/95/040/00824/AM18/

ALC22018
22012019            ,              ‐

Lic No/Datc:0310818442

HQ Filc

:01/80/050/00391/A :04/24/040/00206/AM18/     6

09012018

Pany Namc:TINITA   Mcct No/Datc:13/80-   Dcfcrrcd

99‐
:01/80/050/00399/AM18/ :03/95/040/00851/AM18/  11012018 Datc:22012019
Decision: The committcc considcrcd thc casc as pcr lhc agcnda. Deficicncy lctter as raiscd by
MSME was senr to thc firm on 2 r. r.2019. Thc committec dccidcd to wait ior thc .cpry rrom ir,e
firm.

Mcct NO/Datc:13/80-

ALC22018
22012019

Dcfercd

Lic No/Datc:0310818444

11 01 2018            Datc:22012019

|



Decision: Thc Committec considercd thc case as pcr thc agcnda. Consultant (Tcch-l) has

suggested to ask thc manufacturing process keeping in view the item of import & export, thc
Committcc decided to call the firm for a pcrsonal hearing along with a certificate of analysis for
the import item.

Casc is dcfened.
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are tubes and may be allowed Net + 1 % wastage

Other items are components and may be allowed

as per GN4.Spares if any may be deleted
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rtems at 47 to 61 ap-{t1
are tubes and may be allowes Net + 1% wastage

Other items are components and may be allowed

as per GN4.Spares if any may be deleted
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Items at 1,27 to 43 are S S sheets and may be

allowed Net + 5 % wastage.Thlckness and grade to
match in import and export
Items at 130 to 144

are tubes and may be allowed Net + 1% wastage

Other items are components and may be allowed
as per GN4.Spares if any may be deleted
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lmport item 1. 1.05 kg./kg. content

Grade & thickness in import & export to match

lmport item 2. Net to net wlth accountability
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生′  m噺 gr^L'e- Gt-g.Nb ,-73
Items at 130 to 133 are tubes on which no wastage
is claimed and may be allowed on net to net basis
Items at 148 to 161are tubes and may be allowed
Net + 1% wastage or as applied whichever is lower
Other items are components and may be allowed
as per GN4.Spares if any may be deleted


